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BEFORE THE NATIONAL GREEN TRIBUNAL
(U/s 26 of the National Green Tribunal Act 2010)

M A Noo  26]|2023
™

E-A.No. (4| 2018
'
0-f-No. 3¢ )| 2018
In the matter of :
Chandra Shekhar Gupta .... Applicant
Versus
- State of Uttar Pradesh ... Respondent
b R Affidavit

1| Chander Shekhar Gupta S/o Late Shrikishan Gupta R/o 103, Gali No.

3, Sai Puram, Delhi Road, Meerut (U.P.) do hereby solemnly verify
and declare as under :

That the content of the accompanying application are true and to the
best of my knowledge and belief.

That the annexure are true copy of its original. C@ﬁ;
6_ J

Deponent

 Verified at Meerut on Y-7-202Y that the affidavit are true
'Wto the best of our knowledge and belief and nothing has
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Respected Yogi Adityanay ji Chief Minister- Uttar Pradesh- 5, Kalidas M3
opment Authority, Meerut.

ached upon by the
h, Raghubir singh, Rakesh
| M.A.No.611 of 2023,

Mr. Ji Sai Puram Colony, Delhi Road Meerut is approved by Meerut pevel

Approved map no. The only park of Nadi Sai Puram Colony has been encro

::n:khmen of the most wanted criminal Vadan Singh Umargam, Mehersing
akkar etc. | have complained a ) ent in Nationa f

Chandra Shekhar Gupta vs. Nort:‘:Sl:::::fr:rh:xhr;lst:l:;f;:;;?;':OM with 'Saipuram Pakiik Park ‘Ithe '

same gang's henchmen Ajay Sehgal alias Sonu, R;hul Dhavada, Vavi-Rimbavar Merchant Kawad

Bazaar, Meerut are also at Jagannath Puri Public Park and Mangatpurang Colony Park and Private

Plot, behind Gopal Gaushala, Delhi Road, Meerut, And Vijendrapashnu etc have married a girl. | have

complained about this with evidence to the National Green Tribunal, New Delhi on 1-4-2024 and 27-

4-2024,
Letter number copy of 'Jagannath Puri Colony Public Park' and ‘Private plot including public park of
Magantapuram Colony' to Deepak Meena-District Mag|strate Meerut for necessary action.

A-nd Abhishek Pandey - Vice President-Meerut Development Authority dated 16-4-2024 d has been
given on 1-5-2024 through speed post and E. Mail.

Because 'Bhai Puram Public Park should be made, the map should be sent to Deepak Meend,
National Green Tribunal, New Delhi and Abhishek Pandey - Vice President - Meerut Development

Authority on 08-7-2024.
After taking the register, both the officers were present in the N.G.T Court. | have been continuously
speaking to the District Magistrate, Meerut and the Vice President-Meerut Development Authority.

A

Has to happen. When contacted on mobile, they are deliberately not talking.

Soumendra Tomar - Minister of State for Energy - has sent a wrong report on 'Sai Puram
under pressure from the state government to District Magistrate Meerut and Vice President M-D-A.

Soumendra Tomar, the land mafia who has captured all the three parks and the Gurja of the
infamous Vadansingh Umarghya.
Found with Rs. Somendra Tomar is misusing his ministerial position by colluding with land-mafias

and criminals who have captured the parks. Yogiji, | write with great sadness that in your
government, a corrupt minister like Sourmendra Taumar is becoming illegal by taking money. Still in

your government, Soumendra Taumar and his henchmen have committed deadly acts against me

many times.
Want to attack and kill by crushing with car. Soumendra Tomar is completely kind to all these

criminals. You are requested to immediately remove Soumendra Tomar from the post of minister
and 'Saipuram Public Park', Jagannathpuri Colony Public Park' and ‘Magantapuram Colony Pantik
Park and Public Plot’

District Magistrate-Meerut and Vice-Chairman-Meerut Development Authority should be ordered to
remove encroachment from all three parks and gangsters should be deployed against the land

mafias who have encroached upon the parks.

cCcT10,
L

N.G-T. New Delhi M.A. NO-61/2023 000000 13-5-2024
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Yogi Adityanath ji, Chief Minister, Uttar PrJd&l? Lucknow
peepak Meeri, who has

subject: - The land mafia in connivance with - District Magistrate - ""‘m;"mpmm Authority -
occupied 'Sai Puram Public Park' of Map No. 61, approved by the Meenst licant. Request
Meerut, in the National Green Tribunal, Principal Secretary, New Delhi, by gl

regarding taking strict action against Deepak Meena-District Magistrate,
report in Nl'ﬁ0ﬂ8| Green Tribunal Court.

Respected Yogi Ji, the land mafia has encroached upon the ‘Saipuram public Park’ in Saipuram o
Industrial Area, Delhi Road, Meerut. | had filed a petition Chandra Shekhar Gupta vs Governme
Uttar Pradesh in the National Green Tribunal, New Delhi. Its permission was given by the District
Magistrate, Meerut. Deepak Meena-District Magistrate, Meerut had issued a mounting seal at‘ the
camp office on 23-12-2023. Chandra Shekhar Gupta and C.A. in Montague. Akash Gupta Jhachiv-
Meerut Development Authority, Ranijit Singh and JE, M.D.A-S. R. Gupta * pollution Ro Bhuvan 'f‘ada-v
was present. | had recorded the conversation that took place in this meeting. Deepak Meena District
Magistrate, | was continuously saying that if map number 60 and 62 exist then where map number
61 has disappeared. This entire documentary is of 13 minutes 15 seconds. In the report sent by
Deepak Meena-District Magistrate, Meerut to the National Green Tribunal Court on 23-1-2024, t
was written that Map Number-61 is in the records of Meerut Development Authority in 2 digits and
not in 4 digits. Land mafias who have captured Sai Puram Public Park have also encroached upon
two more parks, Jagannathpuri Forest Park and Magantapuram Colony Public Park. This land mafia is
an associate of the most wanted criminal Badan Singh Baddao.

Deepak Meena-District Magistrate, Meerut and Abhishek Pandey, Vice President-Meerut
Development Authority's CUG No. for the last three months continuously. But they are not ready to
talk on phone. Both the officers are so scared of the recording of the conversation held in Montaing
dated 23-12-2023. You are requested to immediately fix the wrong parking on Deepak Meena -
District Magistrate.

On giving the report, strictest action should be taken, DM-Meerut should be removed from his past,

Along with the letter, | am also sending a copy of the letter sent by Chandra Shekhar Gupta to the
N.G.T. Court on 1-3-2021. Date-25-6-2024

CCTO- N.G.T. New Delhi Chandra Shekhar Gupta
M.A. No-61/2023 103, Street No. 3, Sai Puram Delhi
Road, Meerut

Date 25-6-2024 (57 M.No.8630828853
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